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SEVTRAL A2MIAISTRATIVE THIRUAL , ALLAMA AL EENGH,

Kirpal Singh .en ‘o ‘e Applicinta

Jdnton of India

end others .o .o .o Respondznis,

B s, wahdle]=0in, member (J)

The applicent has preferr.d thiShﬁgpliCEtiOH
under sectivn 29 of the administrative Tripunels, sct
1585 seeking dirccticn sgalnst the respondents to
it him to continue in his Job till 31,3,1994

-

ireating his dzte of birth o5 15.3,0930,

: e of Best Paklstan due To comaunal disturbances
i -
’ i toe yeer 1947, he crossed the border un: took
.
¥ .

sheltsr in the indian territory. The applicant was
studying in 9th class hafore comina to Indis. In the
voor L9054, he wss given jok under the Hourthern
dailw.y, Lucknow sivision, 1t is said thet ot the
tinz of his :ppointment, he submitted an offidavit

1ind his

o

therein thet he wos VIIIth Slass pass
dats of Rirth was 15,73,1936, [he saeid affidavit was
accepted by the Competent Authority (Annexure-a 1 J.
fhe apolicent wes served with the comﬁunicgtinﬂ from
the respondents (A nexuré-a ) thirough which, he was
informed trat he would b2 ratiring on 3L.3.1292. Tha
applicent submitted applications for correstint of his
dote of birth rejuesting that he should be retired on
51.3.1994, 0 reply was received [rom ihe réspsnﬁen%s

out  deciding his representation for cerroction of
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of his dete of birth in the service record, hence,

he-has come up before the Tribunal for redress,

—~

3. The respondents filed counter reply end
resisted the dlaoim of the applicant stating therein
Lthat the date of birth of the applicant as 19,3,1934
and recorded in the service record on the keasis

of the declerctlon made by the applicent himself,

Y 1 hawve hecsrd the lesrned counscl for tre

pirties and perused the racord,

o The :pplicant wos .ppecinted as Loco-ulezner

in the yesr 1954 and was postud in Lucknow sivision

of cworthern aeilwey, The contentiocs of the resgondents

is that the dete of khirth of the applicant recoried in

Nis service record has been accepted by him as he

put hils signature on the service book acknowledging the

contents written therein, The respondents have

denled cpout filing of any offidovit by the apolicant

evidénciﬁg nis daote of birth ot the time of his

appolntment., The gpplicant hes filed the copy of the

soid effidavit (annexure-A 1) whlch is oot ¢ dely

certified cepy, es such, no reliance can be nl.ced

on it. The dite of birth of the applicant recorded

as 15,3.,1934 in the service record has been challenged

a.

at the fagte end of his service cerrier .hich is

highly belated. According to the respondents, the
applgcant wes very well awafe about his date of birth
S entervd in the service record, The alleged affiﬁ;yit

o1 the applicant is not tracable in the record of the

respondents and no &ltsrnaticn in the daste of birth

of the applicznt recorded in the service book is ’

Sontd .,
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possicle. In view of NOtembF Jie=26 according to

which no reguest ke considered in alteration of d=te

of birth ofter 5 years from entering in the sovernment
Seprrtment, jloreover, when the applicant hizself put

4is signeture to verify ond accepted his d te of pirth

recorded in the service record, he cannot be permitted

s

Qe
1o challenge the scme at & foome end of his service.

-

D I, view of these facts and circumstances of
the case, L find no merit in the epplic:ztion «hich
is hereby dismissed, o order &s te the Costs. J
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memier(J)

5 ted:1ihien.1923.

(n.u. )




